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(ii) The Export of Inorganic 

Chemical (Inspection) Amend- 
ment Rules, 1976, published in 
Notification No. S.O. 2559 in 
Gazette of India dated the 10th 
July, 1978.

[Pfauaed in Library. See No. LT- 
11255/76].

(4) A copy of the Textiles Com­
mittee (Appeal to the Tribunal) 
Rules, 1976 (Hindi and English ver­
sions) published in Notification No. 
G.S.R. 296(E) in Gazette of India 
dated the 19th April, 1976, under 
sub-section (3) of section 22 of the 
Textiles Committee Act, 1963. (Plac­
ed in Library. See No. I T -11256/76.]

(5) A copy each of the following 
papers under sun -section (3) of 
section 619-A of the Companies Act,
1956. read with clause ic) (iv) of 
the Proclamation dated the 31st 
January, 1976 issued by the Presi­
dent in relation to the State of 
Tamil Nadu: —

(i) Review by the Government 
of Tamil Nadu on the working of 
the Tamil Nadu Textile Corpora­
tion Limited, Madras, for the year 
ended 31st December, 1374.

(ii) Annual Report of the Tamil 
Nadu Textile Corporation Limited, 
Madras, for the year ended 31st 
December, J974 along with the 
Audited Accounts and the com­
ments of the Comptroller and 
Auditor General thereon.

[Placed itt Library. See Nos. LT- 
11257/76 LT~ 11255/76.]

12.02 hrs. .
COMMITTEE ON PRIVATE MEM­
BERS’ BILLS AND RESOLUTIONS

Minutes
SHRI G. G. SWELL (Autonomous 

Districts).* I beg to lay on the Table 
Minutes of the Sixty-ninth and Seven­
tieth Sittings of the Committee on 
Private Members’ Bills and Resolu­
tions held during the current session.

COMMITTEE ON ABSENCE OF 
MEMBERS

M in u tes

SHRI VEKARIA (Junagadh): I beg 
to lay on the Table Minutes of the 
sitting of the Committee on Absence 
of Members from the Sittings of the 
House held on the 25th August, 1976.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following messages 
received from the Secretary-General 
of Rajya Sabha: —

(i) “In accordance with the pro­
visions of rule 127 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha. I am directed 
to inform the Lok S&bha that the 
Rajya Sabha, at its sitting held on 
the 26th August, 1976, agreed with­
out any amendment to the Burn 
Company and Indian Standard 
Wagon Company (Nationalisation) 
Bill 1976’. which was passed by the 
Lok Sabha at its sitting held on the 
24th August, 1976.”

(ii) “ In accordance with Ihe pro­
visions of rule 127 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to inform the Lok Sabhc that the- 
Rajya Sabha al its sitting held on 
the 26th August, 1976. agreed with­
out any amendment to the Braith- 
waite and Company (India) Limit’ d' 
(Acquisition and Transfer of Under­
takings) Bill. 1976, which was pars­
ed by the Lok Sabha, at its sitting 
held on the 24th August, 1976.”

(iii) “In accordance with the Pro­
visions of sub-rule (6) of rule 166 
of the Rules of Procedure and Con­
duct of Business in the Rajya Sabha,
I am directed to return herewith 
the Delhi Sales Tax (Amendment 
and Validation) Bill, 1876 which 
was passed by the Lok Sabha at it? 
sitting held on the 24th August. 1976, 
and transmitted to the Rajya Sabha
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[Secretary-General]
for its recommendations and to 
state that this House has no recom­
mendations to make to the I-ok 
Sabha in regard to the said Bill.”

12.04 hr*.
XEAVE OF ABSENCE OF MEMBERS 

FROM SITTINGS OF HOUSE

MR. SPEAKER: The Committee on 
Absentia of Members from the Sittings 
of the House in their Twenty-ninth 
Report have recommended that leave 
of absence be granted to the following 
members for the periods indicated 
against each: —

(1) Shri P. Ganga Reddy

(2) Shri Bhagirath Bhar war

■ (3) Shri Mukhti&r Singh Malik

(4) Shri A. K . Gopalan

■ <5) Shri Ram Dhan

• (6) Shri Morarji R. Desai 

-(7) Dr. Jivraj Mehta

(8 )  Shri Jyotirmoy Bosu

(9) Shri Phool Chand Vcrma 

<io) Shri C. Chittibifu .

•<ii) Shri Murasoli Miran 

<12) Shri Samir Guha .

( 13) Shri Gucdts Singh Bid* I

7th to 27th May, 1976 (Sixteenth Session)

23rd to 27th May, 1976 (Sixteenth Scsrion) and xoth 
to 31st August, 1976 (Sevcnteeth Session)

23rd to 27th May, 1976 (Sixteenth Session) ar.d 10th 
to 31st August, (Seventeenth Session)

icth to 31st August, 1976 (Seventeenth Session)

23rd 10 27th May, 1976 (Sixteenth Session) and 10th 
to 31st August, 1976 (Seventeenth Session)

23rd to 27th May, 1976 (Sixteenth Scssin) and 10th 
to 31st August, 1976 (Seventeenth Session)

23rd to 27th May, 1976 (Sixteenth Session) and 10th 
to 31st August, 1976 (Seventeenth Session.)

23rd to 27th May, 1976 (Sixteenth Session) and 10th 
to 31st August, 1976 (Seventeenth Session)

23rd to 27th May, 1976 (Sixteenth Session) and loth 
to 31st August, 1976 (Seventeenth Session.)

23rd to 27th Msy. 1976 (Sixteenth Session) and 10th 
to 31st August, 1976 (Seventeenth Sc^ion)

23rd to 27th May, 1976 (Sixteenth Session) and 10th 
to 3isc August, 1976 (Seventeenth Session)

23rd to 27th May, 1976 (Sixteenth Session) and 10th 
to 31st August, 1976 (Sev nteenth Session.)

10th to 24th August, 1976 (Seventeenth Session)

PUBLIC ACCOUNTS COMMITTEE 
Two H undred and T w e n t y - fourth  

R eport

SHRI H. N. MUKERJEE (Calcutta— 
North-east): I beg to present the
Two Hundred »nd Twenty-fourth Re­
port of the Public Accounts Committee

on paragraphs relating to Railway 
Operations and Expenditure included 
in the Report of Comptroller and 
Auditor General of India for the year
1972-73—Union Government (Rail­
ways).


